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'Present: Hon'ble Mr.Justice
i DeNeChoudhury, Vice.Chairman and
f Hon'ble Mr.K.K.Sharma. Administra=

| tive Member, .
| Heard learned counsel for the

parties, _ _

- Application is admitted. Call
gfor‘records. Issue notice on the
frespondents. Returnable by 4 weeks.
fList on 27.4.01 for filing of
' written statement and further ordera
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30.5.01 List on 4-7-2001 to enable the
respédndents to file written statement.

- : - Vice=Chairman
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O™ Rans. 9\‘2—%, 4¢7.01 T R T

@\ N6+ Uoviitaw ‘a.\,o,uw.:,wé- The respondents are yet td file
Win s r\f"wc the written statement. The respondente

mey file written statement within

. a _ 3 weeks from to-day. In the meantime
3i-e the pendency of this application shall
_ S not stand on the way of the respondents
()0#03 0pcln o/ld.%’/?/oz - for sanctioning for withdrawal of
municateo 45 FAo , ‘the GPFfe List on 27.7.01 for orderss
Pankres Qounoef) . nrele d (/e “
- Y | et gXL«o4L,\7~ [———\
kp/ ° . M ember Vie e-chafman
q.ﬁl/). . lm :
sN‘o* wWN tew g&us(lw&m)' 27.7.01 " 7 This D.A. is directed againat tt{u action-

af tha respondante in refusing &m respondeant
. oL noe2 kaxisimaxs to withdraw of/3,000/- from
%_f ) the GPF acosunt. Notics has basn issued in the
K¢ F'lo" o _ March to tha respondantse ¥ reply so far
Ismd. Mo uritten statement has baen filed.

.- o 'Jﬁ h&m Lmha director

of Postal Service appear bafore us and
explain on 6-8-2001,

* .
L L ]

p o
v beds W beew B Lesd, List on 6=-8-2301 for order. ‘4%

i

9 'g ‘&‘ (ﬁ L*——""\/
' , : amber Vice=Chairman
’ nd
6e5e01 . Mre BeC.Pathak, learnad AddleC,G.5.C, has
. " statad that he Gould not communicate the scder
. ,

Mg o Haony e,&mw«d’ . to the concern director. List tha matter

NM bhoe ({J‘\\M . again on 17/8/01 for further order in pressnce

of Director of Postal Ssrvicae to explain,

m 7 ‘ List on 17/8/01 for order.

- Mambar Viea=Chairman
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List on 3/9/01 for ‘appearing of the
azroctar of Bostal 3arv108 as prayed for
| by MreBeCePathak, learned ERrédL Addl.8.G.C8eCe
' for respondants,

|
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{ Nambar ’7r=_ Viceﬁcﬁairman
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irectore Jofl Postal Ssrv;rs, Guwahati iseBn

] leave .up List on 18/9/01 for order,
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Mamber

i) M. Subtato Das, Directore of Postal

SOrvico, is pressnt pereonaly pressnt and stated,
- that paymsnt of GPF money was mxx made and the

. wke salery of the applicant was alfo paide grad;a

: 1S apPpyeb
howeder express our xkaxy strong. at;.ppi;hoaa#an_'

in the conduct of the Respondant No.,2 Sri Anil.

: Barman 3sal, who is also $impleaded a& by name,

“in proorastlnating bhe GPF matter in a moat
. arbitrary fashion, In visw.of the fair stand

taken by ths Director Mr. Subrato Das, we refrain

~ from making any aniadversion on bh&s the bsaring
- of the Respondent No.2 and 3. The application
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thus stands disposed, : e

letcbton, [
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GUWAHATI BENCH ::: GUWAHATI .

-

( An application under Section 19 of the Administrative

Tribunals Act, 1985 )

oa.r0.___|[1—  ponm

Pitle of the Smik Case

(1]

Shri Suni.l Chandra Saha

Applicant «

Vs~

Union of India and others Respondents .

Sl. No. Anpexiure Particulars. - _Page No.
1. " - Application . . 1-8
2. - verifiéation 9
3. 1 Application dated 15.1.01 Xe
#. o C I Ietter No. I-2/S. Saha ' U
L . dated 17.1.01. s
5. II1  Judgement & Order dated 2 - 16
. 19.12.2000 ( 0.5+ No. €2/99)

6. Iv ~ Application dated 08.01 .20 | l} 18

7. v Ietter dated 30.01.01 , 16?'
Filed by

Date ¢ , ' Advocate

Q. Sta

N



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ::: GUWAHATI

( An application under Section 19 of the Administrat ive
pribunals Act 1985 )

- ' O« NO. ' /2001

BETWEEN

Shri Sunii Chandré Saha
Son of Iate Monmohan Saha
résident of T K. Das Iane,

Khaliamora, Dibrugarh=786 001

Assam‘ ‘ " easeses ’ AEElicanto
- AND - '
1. Union of India,

Through Secretafy,-Govt- of India

Ministry of Communication,

New Delhi. ‘
2 Superlntendent of Post Offices,
3ibrugarh Disis1on, , BN

| Dibrugarh, Assam.
3.  Shri Anil Baran Seal,
_ Superintendent of Post foicgs,
? Dibfugarh~Division,

. Dibrugharh, Assam.

4. |, Chief Postmaster General,

Assam Region, Meghdoot Bhawan,

Guwahati.

eeeees TRespondents.

" | ‘ o [ SV W&d&k
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DETAILS OF THE APPLICAT ION

Te Eanmw__st which this application

is is made 3

This application is made against the letter No.
-2/3 Saha dated 17. 1.2001 of the Postmaster , Dibrugarh

Communicating the contents of the impugned letter No. C=1/rfar/

-§4C. Saha dated 16.1.01 of the respondents re ject ing the

prayer of the applicant for withdrawal from his G.P.F. even
in his extreme financial hardships and praying for a direction
%0 the respondents to release the G.P.F. amount of the applicant

as applied for.

2. - Jurisdiction of the PTribunal.

The -applicant declares that the subject matter of

this application is well within the jurisdiction of this

Hon 'ble Pribunal.

3. - Limitation
The applicant further declares that this applica-
tion is filed within the limitation prescribed under Section 21

i

of the Administrative Tribunals Aet, 1985.

4. j Facts of the Case
4.1 " That the applicant is a Citizen of India and as

such, is entitled to all the rights, protections and privileges

as guaranteed under the Constitution of India.

contdoooooo _
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4 .2 That your applicant" submitted on 26.12._2000 an.
appligé.tion’ -in the prescribed format to the respondent for the
withdraval of an amount of Rs. 3000/- ( Rupees three thousand ) |
only from his G.P.F. A/C in order to meet the emergent exgenses
in connection with the marriage of his dependent niece which was
fixed on 31.01.2 Om'circumstances by extreme financial ha,rdk{shi'p

and in order to discharge his obligatory responsibilities relating

to his dependents marriage, your applicant was compelled to épply

for withdrawal from G.P.F. A/C which he is entitled to get.

_ Thereafter your applicant approached the respondent
through Postmaster, Dibrugarh for release of his G.P.F. money
aforesalid and eventualiy submitted réminder dated 15.01 2001
prairing for e‘xpeﬂi’cious sanction of the amount af;d vigorouély

pursuaded the- matter under compelling circumstances.

Copy of reminder dated 15.01.01 is annexed hereto.

as Annexure -~1.

4.3 . : That the' Postmaster, Dibrugarh, vide hlS letter No.

-2/8 Seha ‘dated 17.1.01 communicated to your applicant that his
prayer of withdrawal from G.P.F. A/C has been rejected by the above
respondents as'conveyed by their letter No. C-1/rfar/S.C. Saha
dated 16+.1.01 on a plea that the case of vvoluntary ret irement of
the applicant is under reference to the Postmaster' Generél, Aésam
Circle for d‘ecision although the option of §olunfary ret irement
submiﬁted earlier by the applicant was refused 1o be accepted 5y
the refspéndent and the applicant did not submit any further opt ion

for V.R.

contq.oo.o.....
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Copy of letter No. 1=2/S. Saha dated 17.1.01

is annexed hereto as Annexure-II.

44 . That the above mentioned respondents havé been

- nurturing vindictive attitude towards your applicant since

last few years causing immense haxrassms harassﬁenié and this
appiicant, in an earlier occasion of victimisation, was compe -
1led to approach this Hon'ble Tribunal for protection against
.the-impugned action of the same reépondents'and this Hon 'ble
Tribuﬁai disposed of the O.A. No. 62/99 under the judgement
dated 19.12.2000 setting aside some impugned orders of the  res-
' pond;nts and'directihg the respondenfs-to pay the salaries and

allovances of the applicant by regularising the period of absence

ete,
" A copy of the judgement and order dated 19.12.2000
on O+« No. 62/99 is appended herewith as Annexure-IID
4.5 | That the respondents, seemingly, teing unhappy with

tﬁe éforesaid order of the Hon'ble Tribunal, has since become more
vind?dtive and has been nakedly acting with grudging motive and .
malafide intentvagaiﬁst the applicant inflécting financial and
mental torture on the applicant by colourable exercise of powers
throﬁgh various means. |

4 .6 y Thaﬁ since fhe option of voluntary retirement submi-
tted!by this applicant on 25-6-97 had not Been accepted and mater-
1ali$ed by the respondents this Hon 'vle Tribunal, in para 4 of the

judgement dated 19.12.2000 (0.A. 62/99) granted liberty to the

contdo--o-..
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'~ applicant to make application for voluntary retirement or other-

wise . Surprisingky, although this applicant has not submitted

any further application for voluntary retirement, the respondents
have, by their stretch of imagination, raised a plea of the refere-
nce of voluntary retirement and on this plea, the prayer of the
applicant for withdrawal of money from his G.P.F. A/C has been
rejected, depriving him of the due benefit of his hard earned

money in the days of his extreme distress.

4 .7 That it will not be out of place to mention here

“that pursuant to the judgement and order dated 19.12. 2000 of

this Hon'ble Tribunal, although your applicant reported for duty
to the Postmaster, Dibrugarh on 08.01.200D and sudbmitted his
applicationi&.m 2001 through proper chanﬁe 1,.the fgspondents
have been reiterating their earl-ier gtand and instructed the
applicant vide letter No. B-2/S.C. Saha dated 30.1.01 to join

at North Iakhimpur terminating the local arrangement despite
the fact that the relevent post at North Iakhimpur has, in the
mennt ime, been manned by qualified personnel and the re levent
post at Dibrugarh is still lyiﬁg~ vacant . Further, the directions
of thi; Hon 'ble Tribunal for payment of salary etc. and regulari-~
sation of the period of absence of the applicant kmax

t00 have not been carried out by Ithe respondents as yet _ih ﬁtter
violation of the order which amply speaks of the malafide intemtion
and maliceious attitude of the respondents and the extent of

victionisation meted to the applicant.

Copy of the application dt. 08.01.2001 of the appli-
cant and that of the letter dt. 30.01.01 of the

respondent are angexed hereto as Annexure-IV and V.

:;* 0 o Q ol
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4 .8 That your applicant begs to state that due to
the malafide and capricious actions of the respondents No. 2
over the years as stated in the preceeding paras, the applicant
has been subjected to immense financial and mental torture and
deliberate non-sanctioning of the withdrawal of money from
the GPF A/C in such a distressed condition of the applicant

now has not only =dded to his sufferings but has frustrated

the very purpose of having such hard earned money in the

GRF A/C.

| Circumstances thus, and finding no other altér-
~ native, the applicant is appr.oaching this Hon ‘ble Tribtmal.

for protection of his legitimate right and praying for diz:ec-
tion to the respondents for immediate release of his GPF money.

as applied for, so as to relieve him for his distressed c'ondith_ion.

t

4.9 ~ Thet this application is made bonafide and for

the cause of justice .

5. Grounds for relief with legal provisions.
5¢1 - For that the money standing in the G.P. Fund of
the applicant is his hard earned money and he is

entitled to withdraw money from such fund .

5.2 - -~ - For that the dependent 's mérriage is an approved
ground for withdrawal of money from GFF and in the
‘. " Instant case the applicant recorded %o such with-

drawal for his dependent niece's marriage only.

COIItdo.co oa;.
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53 - For that the applicant being without salary for
pretty long time, is in extreme financial hardship

and badly in need of money.

5 ¢4 For that the respondents plea for non sanctioning_
| of GPF withdrawal i.e. reference to the appliéat jon
of voluntary retiremeﬁt of thé applicahf'is_irreleve~
nt aﬁd has got ﬁo.relation whétsoever with BPF money
and particularly where the applicant has not.appiied
for voluntary ret irement, the money standing in his

GPF is due and payable to him.

6o Details of Remedies exhausted..

‘ That the applicant sta,tes that he has no other
alternative end other efflcacious remedy than to file this appli-
cat ion-o The applicant made all efforts, submitted applications
and even made a pleade's nof ice served on the respondent by his
| counsel on 09.2 .01 for release of his GPF money applied for,
‘but with no results.

v

7. - Matters not previously filed or pendin‘g_gith

-

anjr other Court.

The applicant further declares that he had not
prev:Lously filed any appllcation, wr it petltion or suit regarding
the mztter in respect of which this application has been made,
‘before any court or any other authority or any othef Bénch of the

Tribunal nor any such application, writ petition or suit is pending

before any of them.

St b Sobr
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8. Relief(s ) sought for 3

- Under the facts and circumstances of the case the
applicant prays that Your Iordship be pleased %o grant the

following reliefs -

8.1 That the respondents be directed to sanction and
release immediately the GPF money of Rs. 3000/~ a8

applied for, by the applicant vide application
dated 26¢12.ZQOO.

8.2- ' Costs of the application.

8.3 Any other relief or reliefs to which the applicant
is entitled to, as the Hon 'ble Tribunal may deem

fit and proper .

90 08 000 0060090000000 000000000006000v0cs00000

This application is filed through Advocaté.

10. . Part iculars og_the.I-PwOo
i; I.P.0. No. : 5& 423%55%
ii- Date.of Issue ¢ j?iyﬂgl//cuf
1ii. | Issued from 3 G.P.0. Guvahati.
iv. ‘_ Payable at : G.P.0. Guwahati.
11, , List of enclosures $

As stated in the Index.

Verification .......;.{

'f;:;/que CZLovfila«/’J;;A&‘g—'/
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VERIFPICATIO

-—— . wme G- e G, Gwe Eme Eme e G wme

I, Shri Sunil Chandra Sagha, son of late M_onbmohan -
Saha, resident of T K. Das Iane, Khalimari, Dibrugér.h, - 786001,
Assam, do ﬁereby.verify‘that the statements in paréag:raphs |
1 to 4 and 6 to 11 are true to_my kndwledge and those made in
paragx;aph 5 are true to my legal advice and I have not suppressed

any material fact.

And I sign this the ).9/day of March, 2001 at Guwahatf

S’ .'*g a,{wzy

Signature.
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TO 3

The Superintendent of Post Officef
Dibrugarh Division,

DIBRUGARH,

Dated, Dibrugerh the 15/ ; o/ f '2001.

( THROUGH THE POST MASTERL DIBRUGARH H.P 0, DIBRUGARH )

Sub, ; NON-RECEIPT OF SANCTION FOR WITHDRAWAL FROM GeF '
A/C NO, PTC/84635, A

- e o b - 4B ay

sir,

I beg to say that I applied for withdrawal of
.3,000/- (Rupees Three thousand ) only from my above

' cited G.P.F A/c through the Post Master, Dibrugarh on. &

26.12-2000. But till this date I could not draw the money .

as no sanction memo has been received by the Post Master
as 1 leamt,

- In the circumstances, I would further request you

"t kindly expedite necessary sanction as I am urgently in

need of money for my dependent nieces marriage which hag
been fixed on 31-01-2001,

With regards,

Yours feithfully,

\ VI
04.\/)“
S. c. SAHA.
ACCOUNTANT
DI BRUGARH,
AT ¢ T. K. DAS LANE,
KHEALIHAMARL :

Copy to :- DI BRUGARH,

- 1) The Chief Post Muster General,

Assan Circle, Guwahati - for favour of information
and necessary action,

A m/
( S, C. SAHA, )
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DEPARTMENT OF POSTS INDIA

[

From
POSTMASTER (H.S.Gol)
DIBRUGARH~ 786001
To
Sri Sunil Ch. Saha
L Accountant Dibrugarh

~ Khaliamari J«C. Das Road.

No. I-2/3. Saha Dated at Dibrugarh, the 17.1.200]

Subject : Withdrawal from GPF Account No. C/84635
held by Sri Sunil Ch. Saha, Acctt e Dibrugarn
on leave.

It is to inform you that the Supdt . of Post Offices,
Dibrugarh Division, Dibrugarh, vide his letter no. C-1/rfar/
SeCe Saha dated 16.1.01 has intimated that no vithdrawal from
GPF fund can now be permitted at this sté.g.e since the case of
voluntary retiremént is under reference with the office of

Postmaster General, Assam Circle, Gu{zahati"for consideration of %t

" final decision.

s/~
POST MASTER (MeSeGa.I)

DIBRUGARH 786001 .
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATY BENCH.
Original Application No. 62 of 1999.

Date of Order : This the 19th Day of December, 2000.

‘ .

/\JThe Hon'ble Mr Justiée D.N.Chowdhury,vice-Chairman.

The Hon'ble Mr M.P.Singh, administrative Member.

Sri Sunil Chandra Saha

Son of late Monomoharn ; Saha

resident of T.K.Das Lane.

Khalihamari, Dibrugarh-786001.

Assam. « « o Applicant

By Advocate Sri M.Chanda.
- Versus '-

l. Union of India,
represented by the Secretary to the
Govt. of India, Ministry of
Communication, Department of Pposts,
New Delhi-110011.

2. Director General (posts)
" Department of posts,
New Delhi-110001.

3. Cnief pPostmaster General,
Assam Region, Meghdoot Bhawan,
Guwahati.

4. Director of postal Services,
Assam Region, Meghdoot Bhawan,
Guwahati.

Superlntendent of pPost Offices,
Dibrugarh Division,
Dibrugarh, Assam.

Sri Anil Baran Seal,

Superintendent of Post Offices,

Dibrugarh Division, ' 4
Dibrugarh, Assam + « < Respondents.

By Advocate Sri A.Deb Roy, Sr.C.g.S.C.

o]
|
10
Itg
[

CHOWDHURY J.(V.C)

In this application under Section 19 of the Adminis-

trative Tribunals Act 1985 the applicant has assailed the

impugned action of the respondents seriously affecting his

service conditicn in the following circumstances.

contd.. 2
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2. . The applicant is an employee under the respondents

‘was initially appointed in the year 1969 at Head Post

0£ficé. Dibrugarh from which he was promoted from time to

‘ o .
He was last promoted to the post of A&countant Higher

Selection Grade (HSG for short) in the year| 1996. While he

was sérving as such in Head pPost Office, Diprugarh he was:
. | . .
transferred and posted to North Lakhimpur Head post CGffice

as Assistant pPostmaster (Accounts) vide order dated 13.12.96.

On receipt of the said order the applicant submitted a

|

represenﬁation dated 14.12.1996 to the Superintendent of

Post.pffices, Dibrugarh Division praying for cancellation

or mo&ification of thé tranéfer order, which was lnstantly
turned down by the said respondent on 27.12.96.and release -

orderliwas issued on 20412.96. It was StatedWin the repre-
senta&ion that the applicant could not cérry out the ‘
| hi .
transfer order at the relevant point ot time due ;gz;erious‘
ailment. Ins%fs@’&he applicant submitteggzﬁgeiepresentation.‘

1

But he did not receive any response. Situated thus_the : . i

éppli%éht gubmitted a_notice for yoluntary retirement undei.

Rule AB-A of CCS(Pension) Rules 1972 on'25.6.97 seeking t§  :
go onifetirement voluntarily with ‘effect friom 1.7.97 undef.

sgb-rule 3A(a) under Rule 48-A of the aforementioned Pension

Rules

, with an earlicr date failing which the applicant may

be allowed to retire voluntarily with effect from 1.10,97

i.e. on completion of 3 months period from |the date of . g

submission of notice, on the ground that it was not possible‘.
i ‘

' I, : :
en his part to stay away from Dibrugarh due to unavoidable: - .

compelling domestic p:roblems. The aforementioned notice
was addressed to the respondent no.5, Supezintendent of post

Offices, Dibrugarh Division. It may also be mentioned that

i : Woo :
respdndent No.5 is—presently made a party alleging mala fide
— _
against hin. By communication dated 2/3.7.97 the respondent
|

|
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Nois informed the applicant that the notice for voluntary
feéirement could not be accepted for the time being. The
Suéerintendent of post Offices on the other hand initiated

a disciplinary proceeding ba5icelly for not coﬁplying with
the' order of transfer. The applicant submitted his written

statement. The Superintendént of post Offices imposed penalty

.. On the applicant by withholding his next promotion for six

'mon%hs from the date due by nis order dated 27.8.97. The
applicant preferred an appéal before the Director. of postal

Service, Assam Circle,Guwahati and the Director by his order

" dated 13.4.98 set aside the'puniehment imposed on the

-applicant withholding-hisvpromotion. The appeilate order
was also indicated that the punishment awarded to the
applicant by respondent No.5 was ?E;;gzgg.'The respondent
No.5 seemingly not’ being satisfied with the order of the

higher authority served upon the applicant the .Memo dated

4.7.97 virtually on the same chargeso The applicant submitted

iwritten statement to the resgondents denying the charges.

HE

'”'This time also the reSpondents did not hold any enquiry as
'fc?ntemplated under the law. On the other hand the respon-

',izhts had turned down his explanation and held that charge

s

framed against the' applicant tiqprovei The applicant

preferred appeal beforv the appellate authority. This time

54 thelappellate authority agreed with the finding of the

bt

disciplinary authority redu%eéthe punishment of stoppage
/h-

of one increment for one year awarded by the Superintendent

l
‘of Rost Offices, Dibrugarh on 28.8.97 to that of stOppage

of ohe increment for six months with all-other conditions

'
remaininq the same. The nppellate authority failed to take

: notenof the fact that the tindings reached by the Superin-

tendent of post Oftices was itself unjuetified and perversed.
.

contd.. 4
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Same nllnq+llunn Wetes ol agalnst the applicant py

f/a/ the dinciplinary authorfty., e applicant denied the same ,
In these c%rcumstances the disciplinary authority under the
law Qas reéuired to hold an eénquiry by giving Opportunity
to the person concerned aﬁd theréqfter is to examine tﬁe
merits of phe allegation.' The respondent No.5 has only

reccunted ﬂis ipse dixit. That apart the respondents could

not have injitiated @ second procedure on the same Charge.

The appellate authority overlooked these aspects of the
matter and in a most illegal fashion upheld the order of

. ' the Superinfendent of pPost Cffices.

3. We have heard mr M.Chanda, learned counse} for the
applicant aqd Mr A.Deb Roy, learned Sr.C.G.s.c for the

respondents at length. Mr peb Roy despite his best effort
to

could not sakistied us qséthe legal pedigree of the second

Proceeding when the first broceeding on the Same charge was

|
SRR «~‘*Qevidence on Lecord. Assuming the Sacond broceeding was legally
ey o ':,’_'/){:;‘\_ 'j"‘_ '

|

\ytéﬁable. the respondents could not have awarded punishment
e ; o

|

‘ gghe appliéant without following the brocedure préscribed
v .

y I . .
hder the ru%e..The Tespondent No.6 in oyr view acted illegally

malignity'of the saiq respondent further dappears from the

b~
fact that he kep; the application of voluntary retirement
of the applicant in the cold storage Wwithout taking any

Steps for the‘diSposal of the Same. In the written Statement

Was not the éompetent authority to accept the same. The Chief
| .
POstmaster General was tha Competent authority to accept the

notice for voluntary retireient. Fairness jg the rule and jin
: [

\”_/WW/  administration'one should not Overlook that aspect of the

y
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matter else public administration sutfers. The respondents
did not dispute of ;the application that was submitted by

the applicant for voluntéry retirement. If the Superintendent
of post Offices was not the competent authority either it
ought to have returned otherwise was required to forward

the same to the competent authority. The respondents éc;ion

in this regard is seuwing arbitrary and unfair.

4. For the reasons stated above, we set aside and quash

the Memo No. B2/S.C.Saha dated 4.8.97, Memo No. B2/S.C.Saha
dated 28.8.97 and appellate order bearing Memo No.Staff/
17-20/98 DR dated 16.4.98. The respondents are directed

to immediately take appropriate measure for paying him
salaries and alloQances admissible to him, if necessary by
regularising the period of absence by granting any:kind of
leav; due to him. The abplicant, if he still desires, may
make application for voluntary retirement to the respondent
No.3, Chief Postmaster General and if such application is

filed the respondent No.3 shall consider the same and pass

necessary order as per law.

The application is accordingly allowed. There shall,

however, b: nn order as to costs.

Sd/ VICE CHAIRMAN
Sd/MEMBER (Adm)
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e (fuf‘] Sstmuster General,
Nssam Czrc&:* Meghdoot Bhawan,

. Guwahatt. CCTL, ﬁ“/ﬁ . cpen Cliom ij

Sub :- © Submission of Judgement ol Order dated 1 9-12-2000 passed in Original

! s e s ’ < . «

- Application No.62 of 1999 of the Hon'ble Central Administrative

" Iribunal, Guwahati Bench and Prayer for implementation of the saine
" allowing the undersigned to continue in service as Accountant at

Dibrugarh. .

Respected S zr,

. I have the honour to invite your Kind attention on the su5_]ect cited
above and further beg to request you to implement the Judgement and Order dated
19-12-2000 passed in Original Application No.62 of 1999 and also Kindly allow me
to continue in service at Dibrugarfi dnd arrange to release my arrear pay and
allowances and other consequential benéfits in terms of the ]u(fgement and Order
({atec{ 19-12-2000. :

A copy of the Judgement and Order dated 19- 12-200015enclbsec{ for
favour of your read_'y reference. :

Q’our decision  to allow me to continue in service Rindly 5e ‘communicated

to the umferszgned at the following address.

o, 4
Jx}rfowever 1 beg to offer myself for duty today on_0§ - ol QL‘U/ at 09.30
hrs to the Postmaster, Dibrugart.

With best regards,
Yours faithfull,

i : U >
- L (Sunil Ch"Sakia)
<Datezf At (DzEmgarﬁ o | Accountant, Dibrugarh
y - At T X, Das Lane,
Khalihaman,
Dibrugarth.

[ ' : ._ ‘Contc[...<P/2
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Copy for favour of information and necessary action to :-

1 ) The Union of India, represented by the Secretary to the Govt. of India,
* Ministry. of Communication, Deptt. of Posts, New Delhi-110011. '

2 ) The Director geﬁera[ ((Posts), Department of Posts, Wew Delhi-110011.
3) The Chief Postmaster General, Assam Region, MegﬁJoot Bhawan, Guwahati,
( ARnre Chry Aoy Por)
4) ’Iﬁe Director of @ostal Services, Assam Regiorn, Meghdoot (Bﬁawan, guwaﬁatz.
V6>
5) The Supenntenc{ent of ®ost Offices, Dibrugarh District, (Dz6rugar/i

6) r[lie Postmaster, Head Post Office, Dibrugart.

wrrefie Bres o .
DIBURRH WD G005 ‘ oo
RLAD A 7373 INDIA POST (Suni[Cﬁ. Saha)

Counter o

TToeTHE SECTY GOVT OF DH,DIS MINT OFF COMM
N DELHI-t i
Wtidligrams,
PSeL7.00, A0t 5,00 |, 0370002001, 12:84

4 PE‘H] 1

Weidgraes,
FS:17.00 Antedod , 200 0i2on] | 1204
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